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Govt. of India)

2.The Secretary
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Shastri Bhawan,New Delhi

3.The Director General,
All India Had i o
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Ry Hon'ble Mr.S.A.T Ri^vi•Member(A)

This OA has been fi led by the Administrative

Staff Association of Akashvani. & Doordashan,

Senior Administrative Officers (in short Ŝr .AOs ' )^ work ing
in Doordarshan in the pay-scale of Rs.2000-3500. It has

been claimed in the present OA that in term^of the 5th Pay
^ Commission's recommendations placed at Annexure A-2, Sr.AOs
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,working in the Ministry of l&B are entitled to higher ^
pay-grade of Rs .2500-4000. The contention raised is that
after the aforesaid recommendation duly accepted by the
Government became available, the respondents examined the

matter and made a detailed recommendation on 10.3.99
(Annexure A-8) wherein the grant of the higher-pay scale of
Rs.2500-4000 to Sr.AOs was recommended |̂ The respondents

thereafter wrote again to the Ministry of l&B vide letter

dated 23.3.2000 (Annexure A-g)

2. The learned counsel appearing on behalf of the

applicant association submits that despite the
recommendations made as above, Prasar Bharti by their order

dated 27.12.2001 (Annexure A-3) have conveyed fcybecision of
merger of the posts of AOs and Sr.AOs. The applicants'
claim has, in the circumstances, been rejected. The

learned counsel submits that the recommendation made by the

respondents to the Ministry of l&B and forwarded by that

Ministry to the Ministry of Finance, should have been

accepted and implemented and in result, the applicants

should have been granted the higher pay-grade of

Rs.2500-4000.

3_ We have considered the submissions made by the

learned counsel and find ourselves unable to agree with the

contentions raised. There is no doubt that the 5th Pay

Commission, in their wisdom, made a recommendation to the

effect that if the functional consideration so required,

the pay-grade of Rs.2000-3500 could be upgraded to

\ Rs.2500-4000 but the aforesaid recommendation, by its
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nature,, is conditional. Respondents having examined the

aforesaid recommendation and having recommended upgradation

on that basis cannot, in our view, bind the Government to

grant the higher pay grade. . In accordance with the normal

procedures of. the Government, such ^rc f inn is required to
be examined in consultation with the Ministry of Finance

and it is the latter which is entitled to takea-final view

in the matter having regard to various factors which go

into decision making in such cases. If the Ministry of

Finance has further considered and rejected the claim and

the same has been accepted by the Ministry of l&B who have,

-after such acceptance, proceeded to pass orders dated

27.12.2001, there is little that can be done as the

decision finally taken by the Government in these matters,

cannot be questioned. In this view of the matter, we do

not find any substance or merit in the present OA which is

dismissed in limine.
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